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'\THE PUNJAB OCCUPANCY TENANTS (VESTING
OF PROPRIETARY RIGHTS) ACT, 1953,

PuNiaB Act No. VIII or 1953,
The 15th April, 1953.

[Received the assent of the President on the 14th April,
1953, and wds first published in the Punjab
Government Gazette (Extraordinary) of the
15th April, 1953.]

1 2 3 4
Year No. Short title Whether repealed or otherwise
affected by legislation
1953 Vil The Punjab Occu-| Amended by Punjab Act, No. 13 of
pancy Tenants 19552

(Vesting of Pro-
prietary Rights) Amended by Punjab Act, No. 310

Act, 1953 19582

Amended by Punjab Act No. 29
of 1959¢

Amended by the Punjab Reorganisa-
tion (Chandigarh) (Adaptation of
Laws on State and Concurrent
Subjects) Order, 1968

\For Statement of Objects and ~Reasons, $¢¢ Punjab  Government Gazette
(Extraordinary), dated 1st October, 1952, Pages 1061-62 ; for proceedings in the
Assembly, see Punjab Legislative Assembly Debates, 1953.

sFor Statement of Objects and Reasons, se€ Punjab Government Gazette

(Extraordinary), 1955, page 216.

3For Statement of Objects and Reasons, see Punjab Government Gazette
(Extraordinary), 1958, page 1455

‘For Statement of Objects and Reasons, seé Punjab Government Gazette

Extraordinary), 1959, page 1003
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‘est proprictary rights in OCCupancy tenapy,
Ag,/.\ocvt,;‘; for [':nymcnt of compensation to ¢, 1 ™S ang
whose rights are extlnfuished and for

Certaj
consequential and incidentg] Matterg_
Short title, ex!cn; 1. (]) This Act may be caHed_ the Punja OCC
and commence- pancy Tenants (Vesting of Propnetary Rights) Acl:.
1952,

(2) It extends to the whole of the

: [Uniop territory
of Chand:garh].

(3) It shall be deemed tg
I5th day of June, 1952,

Definitions, 2. In this Act,

have come into foree on the

. unless the context Otherwise re-
quires—

| , immediately
efore the Commencement of thig Act, is

: ent of this Act, the date on
Which he obigjng Such right of occupancy ;

s fieans the Collector of the district
' Which the land, in réspect of which proprie-
lary rights are vested in an occupancy tenant
under this Act, is situate and includes any
officer no¢ below the rank of an Assistant Col-
lector of (pe First Grade Specially empowered
by the *[Cenpr,| Governmenl] to perform the
uties of g Collector ypdey this Act ; |

(c) “Commissione, and  “Financia] Cm}lmlls'
. , .
Sloner’”  have (he meanings  respectively
\

. i i n

'Substituted for the words “State of Punjab” by the Punjab Reorganisatio

. (Chandngarh) (Adaptation of Laws op State and Concurrent Subjects) Order, 1968.
*Substituteqd for the words “State Government” by ipid,
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assigned to them under
‘ r the Puni
ue Act, 1887 (Punjab Act XVILof 18675

“l 1) <c
) and”, “land re
venue’’ ¢ “
wind “rent’’ have the

(e

(f)

3. Notwithstanding 21

gained in any law,
in force, on and from {

@

mea_nings, respectively assi :
Punjab Tenancy Acly, 1§%I7g ]E?’cllntl?a‘:)he&tmxt{}?

of 1887) ;

«“landlord’” means a person '
cupancy tenant boldls) land a%lgldte; \;fvllfgrlrll] &r; oc-
cupancy fenant 1s, oI but for a special contrg.g;
yvould be, liable to pay rent for that land, and
includes the predecessors and successors in in-
terest of a landlord and shall for the purposes of

section 4 include the mortgagee ;

“‘occupancy tenant’” means a tenant who, im-
mediately before the commencement of this Act,

is recorded as an occupancy tenant in the
revenue records and includes a tenant who,

after such pommencement, obtains a right of
occupancy 1n respect of th land held by him
whether by agreement with the landlord orf
through a court of competent jurisdiction Of
otherwise, and includes also the predecessors

and successors in interest of an occupancy

tenant.
ything (0 the contrary com-
custom or usage for the tme being
he appointed day—
all rights, title and .inlerest _
contingent interest, if any recognis

(including the
ed by any

d in the land h '
glcg.:(lilllg)zincyl " shall be exlmglgshe
PualT By upancy tend
ket B ?fc gn};: created bY ¢he landlor

tenant shall

encumbrances,
e occu ancy :
b the share 11 the

Vesting of pro-
prietary rights
in occupancy
tenants and ex=
tinguishment of
corresponding
rights of land-
lords.
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ilat by giving a notice in wntmg'to t
g‘g?,‘;‘clzgtr w)illngn six months of thﬁ' pubj; Cgti(})lg
of this Act or from the date of his obtain;
occupancy rights whichever is latey :
(b) the landlord shall cease to have any right to

collect or receive any rent or any share of the
land revenue in respect of such land and s

hability to pay land revenue in TeSpect of tp,
land shall also cease ;

(c) the Occupancy tenant shal] pay direct to the

Government “the land Ievenue accruing dye in
respect of the land ;

(d) the occupancy tenant shal] be liable to
and the landjord concerned shall be entitled tq
1oCelve and be pajd, such compensation ag may

¢ determined under this Act.

Detelmination of
Compensation

. 4. (1) Any landlord ' .
forg e to land-  tinguished under sectjop 3 whose_rights have been ex

- . may, within twelve months from
It]lllae aggomted. day, apply to (he Co]lector, in such form as
con)ll engr{c'scnbei for the determination of the amount of
Penisation payable (o py by the occupancy tenant -
P .
tion a?t(::\;l?ﬁg ‘hat' the Collector may entertain the applica-
© 5 satisfiog f}fg% of the saiq beriod of twelve months if
“AUse from fij;r - o€ ADplican( wy s prevented by sufficient
ling the applicatiop i) time,
(2) 0 re

cei .
ctor sh]eﬁlt iof *1 applicatioy, under sub-section (1),
il giving h I)arst§ue ~otice to ¢ 1€ parties concerned and,
1 SUch inqu i OPPOrtunty of e crro 21
ining alflmayl b?‘ Prescribed, shall ngig
ne o (3t of compengat] aya
the Provigj, SC)(')}egan to th Jibensation pay

iop 5= 2 ith
€ction 5 tdlord ip accordance W

nt I8 any g; r-
¢ entitlog (oY dispute g ¢4 the person or pe
*to the cOmpensation,pthe Collector
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shall decide such dispute and if the Collector fi
(han one personis entitled to compcnsat(i)gri;mﬁgth}?t]Tore
portloﬂ the amount thereof amongst such pcr’sonss &

(4) Where the compensation is payabl :

: B s e to I
or to a person having a limited interest, l){le CollecztloTlrIrllgy
lake such arrangements as may be equitable having re-
gard 10 the interest of the minor, the parties concerned

and their reversioners.

_ The amount of compensation pa able to the
landlord under this Act shall be determin%dyin the man-

per and 10 accordance with the principles hereinafter set
out, that is 1O say -—

(a) where the rent payable by the occupancy
tenant 1S expressed in terms of the land re-

venue in respect of the land, the amount of

compensation shall,—

(i) if the right of occupancy has been obtained on

any of the grounds specified in section 5 of
1 ]

VI of the Punjab Tenancy Act, 1887 (Punjab
1887 Act XV1 of 1887), be equal to the annu?l
rent (exclusive of land revenue and cesses)

plus one anna for every rupee of the annu
multiplied 1n each case by

ase, be equal to the annual rent
{ land revenue and cesses) Flus
1{and

two annas for every rupee of the annua
revenue multiplied 1n each case by twenty-

five ;

. . f
i _If the annual rent (exclusive O
Illustraz% (A)‘nulg and cesses) 18 Rs 50 and the

able annually 18 Rs 160

Principles of
compensation.
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lllustration (B).--If the annual rent (g
land revenue and cesses) is Rs 50 and (pe|
revenue payable annually js Rg 160, thep, - nd
case coming under clayse (#), the

tion will be (Rs $G.+ p° 2
compensation will be (Rg )
Rs 1,750, D x25<

: . : ancy tey.
ant 1s not ip any way expressed In fermg e

land revenue ip féspect of the
subject to the condition (hat j¢ shall in

€ar the same Proportion tg gy
Verage market
lva.lue of the land 55 (he landlord’s share of
i :]3 dpfoduce bears (o entire produce of the

******

IS artly in cagh (whether as a
fixed amount or 4y a fixed rate with reference

A0 and par(ly as 4 share
Of‘heproduce, be equa dp1rlly 8 sha

) u llolwenlylimcs the
average annyg) 'entinrespec of the land:
3'* '3 * " % &

., cases falling under sub-clauses (f)
gsgrgll!) 'lt IS not possible g determine the
BC annyg| rent, pe one-fourth of the

o UTXel valug of ype land],

13 of 1955 T '
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EAI)Iarr({IJOII.—For the purpose of determining the
’:I\;%mglc market value of the land or average
g f tl}l{l rent under this clause, the average
0 ¢ market value of the land, or as the
case may be, of the rent paid or payable
and in any case where rent 1s a share of the
produce, the average of the price of the
produce, during a period of fifteen years
commencing from the 1st day of June, 1935,
shall be taken into account.

(¢) where the share in the Shamilat has also vested
in the occupancy tenant, the amount of compen-
sation for it shall be equal to five times the
land revenue. |

\

6. (1) The compensation awarded under this Act
shall either be paid in cash or be deposited with Collector

by the occupancy tenant within a period of three months of

the date of the award:

Provided ‘that the Collector may, having regard to the
amount of compensation or for other reasons and after re-
cording his reasons for so doing, allow the occupancy
tenant to pay the compensation in such six monthly instal-
ments, not exceeding in any case six years, as he thinks fit.

(2) Where the occupancy {enant makes a d(;fau]t in
the payment of compensation in accordance with the
terms of the award, the amount due may be recovered in
the same manner as an arrear of land revenue.

7. (1) An appeal shall lie from—

(a) any award or order made by the Collector, fo
{he Commissioner; and

(b) any order of the Commissioner, to the Financial
Commissioner :

Provided that when an original award or order is
confirmed on first appeal, a further appeal shall not lie,

Payment _ of
compensation.

Appeal, review

an

revision.
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¢ Collector, the Copnmsmoncx: or the Finang
C0n1£121%sggncr may, cither of his own motion or on the a-|
plication made within ninety days of the party Interesteq
review and on such review, modify, reverse or confirm any
order passed by himself or by any of his predecessors :
office; and such power shall be exercised subject t, the
provisions, so far as they may be ap llca_ble, of sectiop
82 of the Punjab Tenancy Act, 1887 (Punjab Act XVI of

1887).

(3) With respect to all matters dealt with under this
Act, the Financial Commissioner shall have the same power
to call for, examine and revise the proceedings of the Col-
lector or the Commissioner as provided in section 84 of the
Punjab Tenancy Act, 1887 (Punjab Act XVI of 1 887).

(4) The period of limitation for an appeal under this
section shall run from the date of the award or order appeal-
ed against and shall be as follows :—

(a) when the appeal lies to the

Commissioner .. Sixty days. -
(b) when the appeal lies to the
Financial Commissioner . ninety days.

(5) In computing the period for an appeal . from an
award or order under this Act, the Indian Limitation Act,
1908 (IX of 1908), shall apply.

(6) For the purposes of this Act, the Collector, the
ommissioner and the Financial Commissioner may, in so
far as may be niecessary or expedient to do so, exercise all
the powers of a reyenye officer or a revenue court as the

Case may be under the Punjab Ten: t, 1887 (Punjab
Act XVI of [gg7), 00 onancy Act, 1887 (Punj

Cestin mort. 1 8. Notwithstanding anything contained in any con-
charges not en- {TACt OF in any law for (he (e being in force, no claim o
;:;ﬁeahédagaﬁ'ym liability, Whethqr under any decree or order of a civil
occupancy tenants COUTL oF otherwise, enferceable against a landlord for any
money which is charged on, or is secured by a mortgage
of, any land held under him by an occupancy tenant, shall
be enforceable against (he land, and every such olaim or

liability shall be deemed to be a charge on the compensa-
ton payable to the landlord in respect of such land.

IXof

XvId
1887,
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'19. (1) Nothing in this Act shall apply to evacue
property as defined in the Administraliox? ¥)F Evacueg
Pl.oper(y ACl’, 1950 (XXX' of 1950),

(2) Notwithstanding any thing contained in sub-sec-
tion (1), the provisions ol this Act shall, subject to the pro-
visions of sub-section (3), apply to—

(a) a person who, after the commencement of this
Act, obtains a right of occupancy from the
[Central Government] under the Displaced
Persons (Compensation and Rehabilitation)
Act, 1954 (44 of 1954) ; and !

(h) an occupancy tenant of a landlord who is an
evacuee as defined in clause (d) of section 2 of
the Administration of Evacuee Property Act,
1950 (XXXI of 1950).

(3) For the purposes of section 3 and sub-section (1)
of section 4, the appointed date, in relation to a person
referred to in sub-section (2), shall, notwithstanding any
thing to the contrary contained in this Act or in any judg-
ment, decree or order of any court, be,—

() in the case of a person who obtains a right of
occupancy from the ?[Central Government]
after the commencement of the Punjab Occu-
pancy Tenants (Vesting of Proprietary Rights)
(Amendment) Ordinance, 1958, the date on
which such right is obtained; and

(if) in any other case the date of commencement of
the Punjab Occupancy Tenants (Vesting of
Proprietary Rights) (Amendment) Ordinance,
1958]. .

10. Save as otherwise expressly provided in this Act,
every award or order made by the Collector, Commissioner
or Financial Commissioner shall be final, and no proceed-
ng or order taken or made under this Act, shall be qallcd
in question by any court or before any officer or authority.

'Substituted by Punjab Act No. 31 of 1958.

*Substituted for the words “‘State Government’” by the Punjab 'Reorganisation
Chandigarh) (Adaptation of Laws on State and Concurrent Subjects) Order, 1968,

Act not  to
apply to certain
evacuee property.

Bar of jurisdi~e
tion,
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legal pro- 1. No rosecution, s ol e
‘Efa‘r"‘"o“‘g shall lie againa;l the [Central Govcrnmenl]gr anj;']ofcﬁ Ny

authority {or anything which is in good faith dony, Mgy
ded to be done in pursuance of(}is Act or of , lor ,
thereunder, : o5

Wl or ofher le

Power to make 12. (1) The 1

[Ceniral Govey,
rules,

tion in the Officia] Gazette, m

'ment] may
burposes of this Act,

ake ruleg (o carr);: oL

2) In particular,

_ and withoy( prej
lity of the foregoin

udice (o

(e) the manner in whijcp appeals and z(iipplications
Or review and revision may be file 3

(f) any other Maller which has to be, or may be
prescribed,

’ 13. The Punjab Occupanc Tenan(s (Vesting of Pro-
l'and say. .
Prietary Rights) Acl, 1951p(Pre);ident’s Act VIII of I?SIZ
' by repealed bul, nolwithstanding such repeal, ‘"gl.
done or any action taken in exercise of any p O“VG
by or under (he said Acl( shall be deemed (o ha

: exercise of (he powers conf erredobny
O under (hjg Act, as if (hjs Act was in force on (he day
as done or aclion was taken.

PN
. ——— .

; anisation
roment”; by e Punjab Rczrcgpm’i: g
ate and Concy, rent Subjects) Qr

!Substituted for the word:“Statc Gove
(Chandxgarh) (Adaptation of Laws on St



